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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH):
(a) and (b) Shri Harish Chandola was
arrested on the grd January, 1969 for
his entry into Kohima without an Inner
Line Permit. He was prosecuted under
the Bengal Eastern Frontier Regulation,
1873 and order to leave Kohima. He
subsequently filed a writ petition in the
High Court of Assam an Nagaland. The
matter is sub-judice.

—

REFERENCE TO CALLING ATTEN-
TION NOTICE
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MR. CHAIRMAN : It is not coming
up today. Mr. Pitamber Das.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE. .

REPORTED ATTEMPT BY THE GOVERNMENT

OF PAKISTAN TO RAKE UP FRESH CON-

TROVERSY WITH INDIA OVER THE IMPLE-
MENTATION OF THE KUTCH AWARD
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" THE MINISTER OF EX1ERNAL
AFFAIRS (SHRI DINESH SINGH)

Mr. Chairman, the attention of the Govern-
ment has been drawn to a report appearing
in the ‘Times of India’ dated 5th March,
1969, alleging that difficulties have crop-

ped up in the implementation of the Kutch
Award.

The House is aware that a machinery
was established by India and Pakistan for
the implementation of the Kutch Award,
The officials of the two conutries have
been meeting from time to time to super-
vise the ground work in the demarcation

SABHA] 2454

to a matter of urgent
public importance

of the boundry as fixed by the Award,
These meetings are intended to iron out any
difference of opinion that may arise bet-
ween the two sides with regards to the
actual delineation of the boundary,

We have reccived a request from the
Govt. of Pakistan to hold another meeting
of the representatives to deal with a dif-
ference of opinion that has arisen in res-
pect of a feature on which contro] pillar
No. 6 is located. It is our expectation that
the two representatives will meet shortly
to consider the matter.

SHRI PITAMBER DAS : I would
iike to ask a quesdon. T want to know
whether the procedure of demarcation

had already been laid down in the award
that was given by the Tribunal? That
is number one. Secondly, we had
already had two meetings between the
representatives of the two countries. They
had also decided on the porcedure of
demarcation. Is that a fact ? If both these
things are correct, then what is the neces-
sity of another meeting?

SHRI DINESH SINGH : I mentioned
that the procedure had been evolved.
The procedure was that there would be
officials, one each from the two countries,
who would be responsible for supervis-
ing the delineation, which is the actual
fixing of the pillar on the principle of
demarcation, In any such agreement it is
necessary to have people who supervise
the actual putting of the pillar, and dif-
ference has arisen on the actual placement
of a pillar about which I mentioned to you,
More than two meetings have taken place.

DR. BHAI MAHAVIR (Delhi)
1he hon. Minister has said that some
difficulties have cropped up, whereas the
report says that Pindi rakes up fresh con-
troversy. I am afraid the whole thing has
been put in quite a different perspective.
If we read the report, the impression is
inescapable that Pakistan for some political
reason is trying to delay the whole thing.
I would like to know from the hon. Mini-
ster, therefore, if what the report saysis
correct, whether we are very particular
that a speedy implementation be made.
What is it that makes us so impatient
about parting with or gifting some area
or land to Pakistan if Pakistan itself is
not keen to have it at an early date ?
That is number one. Secondly, I would
also like to know if the Governmet agrees
that the purpose of the Kutch Award



